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[Secretary-General}

30th April, 1987, has adopted the fol-
lowing. motion further extending the

" time for presentation of the Report of
the Joint Committce of the Houses on
the Lokpal Bill, 1985 :—

MOTION

‘That this House do fuither extend
up to the last day of the Monsoon
Session, 1987, the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill {0 provide for the
appointment of a Tokpal to inquire
into allegations of corruption against
Union Ministers and for matters con-
nected therewith,’”

~ ANNOUNCEMENT RE. RESIGNATION

OF SHRI HOKISHE SEMA FROM HIS -

SEAT IN RAJYA SABHA

MR, CHAIRMAN. 1 have to inform
Members that I have received a letter
from Shri Hokishe Sema, a Member rep-

resenting the State” of Nagaland, resign-

fing his seat in Rajya Sabha. 1 have ac-
_ cepted his resignation with effect from
" today, the 4th May, 1987, °

REFERENCE TO THE PARTISAN AT-
TITUDE OF THE CENTRAL BOARD
OF FILM CERTIFICATION

SHRI  GOPALA RAQ RAO

(Andhra Prade:h): 'Sir, I want to men-,

tion about the partisan attitude of the
Central Board .of Film Certification. More
than 900 films in different languages are
being produced in India ewery year, The
‘Central Board of Film Certification, set
up under the Cinematograph Act, 1952,
and having its office at Bombay and Re-
gional Offices at various places in’ India, is
a statutory, independent, body vested with,
the power to certify film for public exhi-
bition,

Of late, the Central Board of Film
- Certification and its offices at Madras and
Hyderabad are seen to be functioning in a
very partisan manner, often on in-truc-
tions from the Ministry of Huoman Re-
source Development, Government of
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‘India, to whose jurizdiction the Central

Board of Film Certificution was transfer-
red some time ago from the Ministry of
Information and Broadcasting, To justify
this observation, a few cases that were
handled by this Board recently are ex-
plained below :

A picture called UDAYAM in Telugu
was refused censor certificate some time
ago cn the ground that a characler in the

s picture résembled Sri Anjainh. Even though

Sri Anjaiah himseif declared in  public
that he had no objection to the depiction
of the character in that picture, the pic-
ture was kept pending at various levels,
and ultimately the producer could get the
cortificate only after’ more than one year
wiith some modifications. -

On the other hand, confrary to the
above attitnde, - the same ‘Regional Office
of the CBFC at Madras passed a Telugu
film entitted NAA PILUPE PRABHAN-
JANAM in which the Chief Minister of
Andhra Pradesh Sri N. T, Rama Rao, and
his family members were depicted in a
very nasty manner with all types of false
and imaginary incidents shown, attribut-
¢ to the Chief Minister, .

Another picture in Telagu * was
certified in the momth of February, 1987,
on the very samg day that the .applica-
tion was presented to the Central Board
of Film Certification’s Regional Office at
Hyderabad,
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MR. CHAIRMAN< Mr, Rao, I have
allowed ‘the Special Maniion relating to
depiction of Shri Rama Rao and others;
it is a public matter. The other things
about private complaints about some .
people using the same title, etc, cannot be
raised in Parliament... \

: ) "
SHRI GOPALA RAO RAO: Just al-
low me half a minute, Sir.

. MR, CHAIRMAN : 1 am going to de-
lete those portions. ... {(/nferruptions) 1
am allowing that part of .it regarding the
Censor Board. ’

*Expunged as order by the Chair.
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SHRI K. MQHANAN (Kerala): I
bave also some | complaints against the
Cemsor Board, Sir, It is a very impcrtant
point, . .

MR. CHAIRMAN : You did not come
to me, Mr. Rao, conclude now.

SHRI GOPALA RAO RAO: Sir, w0
many questioms arise because of the bla-
tantly partisan attitude displayed by the

CBFC, obviously on orders from the

Ministry of Human Resource Develop-
ment, The CBFC, fumlxomng under the
Cirematogtaph Act, has no jurisdiction to
intervene on the questlon of the tltle of
a fim,

&

* & * E3

It is mow demonstrably proved that the
Central Department concerned with cen-
-orehip is misusing itg palitical power at
the Cenfre in illegal'y compelling a statu-
tory office to act in a manner which is
prefudicial to the legitimate interest; of
hwndreds of film producers who may pot
be the adherents of the party in power at
the Centre. '

¥ % bd *

The CBFC has thus been reduced to
the status of a mouthpiece of. the Central
Gavernmenf, working for the benefit of
one group of people who have the favour
of the patronage of the Ministry of Hu-
man Resource Development. This type of
unjostifiable attitude of the Government
of India has created a scare’ among the
film people that natural justice ‘will not
be available at the hands of the CBFC
to those people who are producing films
purely with non-controversial subjects.

% ® % %

It is high time that this biased treat-

“ment by CBFC and the use of statutory
" organisations for improper
Government is arrestzd immediately and
the various CBFC offices ordered to func-
tion independently, as they expected to
do,

Thank vou. Sir, -

*HExpunged as ordered by the Chair
406—7.
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MR. CHAIRMAN : I will go through
the statement and those relating to the
partisan attitude of the Central Board of
Film Censors, ..

1987 |

% SHRI K. MOHANAN :
much partisan, Sir.

MR, CHAIRMAN: Wil you please
allow me? And those relating to the par-
tisan attitude of the Central Board of
Films Censors and of public interest will
be retained. All other individual matters
will be taken out of the record.

They are so

Now, Mr. Atal Bihari Vajpayee.

JE—————)

REFERENCE TO THE POLICE LATHI-
CHARGE. ON RALLY ORGANISED
BY HARYANA STATE GOVERNMENT
EMPLOYEES AT BOAT CLUB, NEW
DELHI ON SRD MAY, 1987,

ot wew fagrdt avolay (wes
qxw) : gl o, gl & wsw
FHATA (Geer {ouay menfag wim
¥ gwa § F4 wify 9 wawa 50 &
ford A G yyawA § ey ady dear
¥ sgarfon ¥ wir fogrn, gw oS
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: fw 3 Fm“r ¥ gugg aw ¥ o
A WA A, § WIAT gEYT TW & fo
T F | WAL T ITET HET AE
ar Jemr & fem gIwm ef,rzrm’ra‘a
& ST 1 ST 9% MAT "qaar 5 a
P F faw qgg F7 qwar IR
9, 492 FY @Er 47 WX NF F7 AT
& qar ag"r '@m | F qRIT &
FFY I 9 ) ot qEaEHy T
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